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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

(PRINCIPAL BENCH/CONCERNED BENCH)

Execution Application No. 55 of 2025 in

O.A. No. 458/2023

IN THE MATTER OF:

Parkash Yadav Applicant

Versus

State of Haryana & Others Respondent

STATUS/COMPLIANCE REPORT ON BEHALF OF RESPONDENT

HARYANA STATE POLLUTION CONTROL BOARD IN COMPLIANCE OF THE ORDERS

DATED 30.01.2026 PASSED BY HON'BLE NGT

Most Respectfully Submitted:

1. Background of the Case:

1. That the above-captioned Original Application was disposed of by this Hon'ble Tribunal

vide judgment dated 26.07.2024, wherein directions were issued for strict prohibition on

littering and dumping of solid waste at unauthorized places such as roadsides, rivers.

waterways, wetlands, lakes, nalas, panchayat lands and other public lands across the

2.

3.

4

State of Haryana.

That the directions were issued in exercise of powers under Section 15 of the Natiónal

Green Tribunal Act, 2010 applying the principles of Sustainable Development,

Precautionary Principle and Polluter Pays Principle.

That the present matter originally pertained to improper dumping of solid waste in

Dharuhera, District Rewari, for which the concerned Regional Office of the Haryana

State Pollution Control Board had earlier filed a status report before this Hon'ble

Tribunal on 13.10.2025 through Sh. Rahul Khurana, Advocate on panel.

That as per directions contained in paragraph 68 of the judgment dated 26.07.2024,

the respondent Board has undertaken necessary publicity regarding prohibition of

littering and dumping of waste at unauthorized places across the State through

publication in major national daily newspaper and Regional Vernacular daily

newspaper vide public notice dated 04.11.2024. Also necessary communications were
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made for making necessary compliances on the directions contains in order dated

26.07.2024 including publicity in to print media, electronic media, hoardings and

banners by the concerned authorities in their respective jurisdiction to all the Regional

Officers of the Board vide letter dated 06.11.2024, and the Director, ULBD vide letter

dated 07.11.2024. (copies enclosed at Annexure- A, B & C). The necessary publicity

has been made in the field offices as reported by Regional Offices of the Board.

2. Order dated 30.01.2026 of Hon'ble Tribunal :

5.

6.

That this Hon'ble Tribunal vide order dated 30.01.2026 observed that the reports filed

earlier were materially deficient and directed the respondents to furnish detailed

compliance particularly regarding implementation of Rules 11, 12, 15, 16, 17 and 19 of

the Solid Waste Management Rules, 2016.

That the Hon'ble Tribunal further observed that the compliance report of Haryana State

Pollution Control Board did not adequately address the duties assigned to the State

Pollution Control Board under Rule 16 of the said Rules.

7. That in compliance with the above directions, the present detailed status report is being

filed explaining the actions taken by the Board and the concerned authorities in the

State.

3. State-Level Solid Waste Management Framework

8. That the Urban Local Bodies Department of the Government of Haryana has adopted a

cluster-based approach for effective management of municipal solid waste.

9. That 87 Urban Local Bodies (ULBs) in the State have been grouped into 11 Integrated

Solid Waste Management Clusters for scientific processing and disposal of municipal

solid waste.

10. That the cluster-based model aims to streamline the following components of waste

management:

Door-to-door collection of waste

Segregation of waste at source

Transportation of waste

Processing of waste

Scientific disposal of residual waste.

2
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11. That the proposed facilities are designed to utilize modern technologies such as:

Waste-to-Compost

Waste-to-Energy

Bio-methanation

Other sustainable waste processing technologies.

12. That out of the 11 clusters, the work in 04 clusters has already been awarded, while the

remaining clusters are currently under the tendering stage.

4. Rule 16 - Duties of State Pollution Control Board

13. That under Rule 16, the Haryana State Pollution Control Board is entrusted with

regulatory responsibilities including:

Monitoring compliance with the Rules

Granting authorization to waste processing facilities

Issuing directions and enforcement actions against violations

Reviewing environmental standards relating to waste processing and disposal.

14. That in discharge of its statutory duties, the Board has undertaken the following

measures:

(i) Grant of Authorizations and Consents: In order to streamline key aspects of

waste management, including door-to-door collection, segregation at source,

transportation, processing, and the scientific processing and disposal of waste, the

Urban Local Bodies Department has implemented a cluster-based approach to improve

municipal solid waste management, grouping 87 Urban Local Bodies into 11 Integrated

Solid Waste Management Clusters. Out of the 11 clusters, two clusters namely (1)

Sonepat - Panipat Cluster, and (2) Karnal - Kaithal - Thanesar Cluster have obtained

Authorization under the Solid Waste Management Rules, 2016, Consent to Operate

under the Water (Prevention and Control of Pollution) Act, 1974, and Consent to

Operate under the Air (Prevention and Control of Pollution) Act, 1981.

(ii) Regulatory Enforcement: - With respect to the remaining clusters and facilities,

the Board has been actively ensuring compliance through regular inspections and

sustained follow-up actions. In cases where violations have been identified, appropriate
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regulatory measures have been initiated, including the issuance of Show Cause

Notices (SCNs), the imposition of Environmental Compensation, and initiation of legal

action. To date, the Haryana State Pollution Control Board has imposed a total

Environmental Compensation of Rs. 5236.23 Lakhs on violators of the Municipal Solid

Waste Rules, 2016. The detail of which is provided in Annexure-D. Additionally, 02

prosecutions have been filed by the Board against (1) MC Patvi, Ambala, and (2)

M.C. Gurugram, and are presently pending before the Hon'ble competent courts.

However, pursuant to the enactment of the Jan Vishwas Act, 2023, the process of

initiating prosecutions under the Environment (Protection) Act, 1986 has been replaced

with a mechanism for filing complaints before the Adjudicating Officer, recently

appointed by the Central Government, and further action in such matters shall be

undertaken by the Board in accordance with the revised legal framework.

(iii) Monitoring and Coordination:- That the Board regularly coordinates with the

Urban Local Bodies Department and municipal authorities for ensuring compliance with

the statutory provisions of the Rules.

4.1 Rule 17 - Annual Reporting:

15. That the Haryana State Pollution Control Board compiles and submits annual reports

regarding implementation of the Solid Waste Management Rules to the Central

Pollution Control Board as required under the Rules.

4.2 Rule 19 - Monitoring by State Level Committee :

16. That the implementation of the Solid Waste Management Rules, 2016 is also being

monitored by the State Level Committee constituted under the Rules.

17. That the Government of Haryana vide order dated 18.02.2019 has also constituted

Special Task Forces for monitoring progress of waste management infrastructure and

compliance with environmental regulations. A copy of is enclosed at Annexure-Е.

18.  That the Hon'ble National Green Tribunal (NGT) is actively monitoring and reviewing

the compliance status of the Municipal Solid Waste Management Rules, 2016 across

the State of Haryana in Original Application No. 606 of 2018. In this regard, quarterly

compliance reports are being submitted to CPCB after approval from the state

Government, and the half-yearly reports are being submitted before Hon'ble NGT

under the supervision and with the approval of the Chief Secretary to the State

Government.
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HSPCB-060001/38/2024-SOLID WASTE MANAGEMENT CELL-HSPCВ

Annexure-A

1/260274/2024

HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

Website-www.hspcb.org.in
E-Mail- hspcbsolidwaste@gmail.com

Tele Fax No. - 0172-2577870-73

PUBLIC NOTICE

Subject: Complete prohibition on littering/dumping of solid waste at unauthorized placesparticularly roadsides, rivers, waterways, wetlands, lakes, Nalas, Panchayat orRevenue lands, Land owned by PWD or other various authorities in the entire state ofHaryana and penal action of environment compensation against violators.

Ministry of Environment, Forest & Climate Change (MoEF&CC) Govt, of Indianotified the Solid Waste Management Rules, 2016. Rule 4 (2) of these rules says that nowaste generator shall throw, burn or burry the solid waste generated by him, on streets,open public spaces outside his premises or in the drain or water bodies. Further as perrule 4 (a) of these rules, every waste generator shall have to segregate and store thewaste generated by them in three separate streams, namely, bio-degradable, non-bio-degradable and domestic hazardous waste in suitable bins and handover segregatedwastes to authorized waste pickers or waste collectors as per the direction or notificationby the local authorities from time to time.

Hon'ble National Green Tribunal issued directions vide judgment dated 26.07.2024in the matter of O.A No. 458 of 2023 titled as Mr. Prakash Yadav Versus State ofHaryana and others in respect of the compliance on Municipal Solid Waste Rules, 2016,wherein, Hon'ble Tribunal has directed that there shall be complete prohibition onlittering/dumping of solid waste at unauthorized places particularly roadsides, rivers,waterways, wetlands, lakes, nalas, panchayat or revenue lands, land owned by PWD orother various authorities in the entire State of Haryana with effect from the date of this
order and for each such incident of default, violator shall be liable to pay environmentalcompensation of Rs. 5,000/- in case of first instance and Rs. 10,000/- in case of anyfurther instance of littering/dumping of solid waste not falling in the category of bulkwaste and Rs. 25,000/- in case of first instance and Rs. 50,000/- in case of any furtherinstance of littering/dumping of bulk waste by any bulk waste generator, concessionaire,ULB or any other person or body responsible for the same. The concernedCommissioner of Municipal Corporation or the concerned Executive Officer of MunicipalCommittee shall designate appropriate number of officers thereof for imposingenvironmental compensation from the violators. In additional to such designated Officersof Municipal Corporation/Municipal Committee, the concerned Regional Officer ofHSPCB shall also be entitled to impose/ realise environmental compensation onviolators. Environmental Compensation so imposed/realised shall be deposited with theconcerned Municipal Corporation/Municipal Committee/HSPCB. In case of non-paymentof the environmental compensation as mentioned above shall be recovered as arrears ofland revenue by the Competent Authority, in accordance with law. EnvironmentalCompensation so realized shall be utilized by the concerned MunicipalCorporation/Municipal Committee/HSPCB for proper management and processing ofsolid waste within its respective jurisdiction.

In view of above, all concerned stake holders including solid waste generators inthe State of Haryana are hereby informed through this public notice not to litter/dumpsolid waste at unauthorized places and ensure its proper segregation and storage insuitable bins and to handover their solid waste to authorized waste pickers or waste
collectors as per the directions or notification by the local authorities, issued from time totime.
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HSPCB-060001/38/2024-SOLID WASTE MANAGEMENT CELL-HSPCВ

Any non-compliance/violation in respect of above attracts action including
penal actions as per provisions of applicable Act/ Rule/Policy by the designated
authorities.

Dated: 04-11-2024

Chairman, HSPCB

1/260274/2024

7287



The Tribune
CHANIIGARH FRHMY NOVUMBER 2024

Intel warns of Naxal

attacks during
Jharkhand elections

Witil the Assonlly eextions

place in twe phaes on

13 and 20, imel

Singhh
am Bokato it the

have been puut on alert to

Anerding to mtelligen

ey burther inforoith
pebce authonties have

inpats rrveioed en posible

being nialde to

Jhatkhon

states at fa

bấy echec  tions hene hive beon
kepl in two ph
In 2919, the assembly elee

phases

missoner Rajiv Kumar.  while
announeing the setvedule for
assembly pulls in tharlthand

15, bad uimitted that te

about Nwsal
that were ronsidered

elrstions in

time the Assembly

As per  thetlata uf  the Home

fhatkband
1a. Latchar, Lehardnga arel

NATION

Sena (UBT) promises free edu, stable

prices, scrapping of  Dharavi project
Shiv Sena (UВT
Uddhav Thackoray unveiled

anitesto  for
harashtra Assembly  poll

provide thee edvtion for

prices of essential item
serap the Dhiaravi redevelop

ment projeet
Thackemy, while releasing

the manifeste
toshive in Mumbo

moet of the poll pronise
part of the oposition Mal

somme polnts which rred spe
cial attention
The MVA-comprisir

Con
gress and NCT

loupch its mni

Maratia king Chhauap
Shivaji. He alan prsmised lo

kement the old pesom
Remade studems in

CONG SUS R  SIX YEARS

lnu," the

Prior sanction must to try public servants

on money laundering charge,  rules SC
SAINA  PKAKAS

is meviked la  jiusante puhli

distharging

offiesal duty, the Supren
Cout has dismissed the

tomte's

petitivn clalleaging Ta

cumplaint

the hww senior burniends uf

Acharyuarei  Acdityumdh es

et of the
expuircment

istent  with Section  71 of

Andhra CM YS

Dos, who  was the Princiyal

cind with Redkle

er firm by allotting aanuditios
al 10 saich Utres  uf wader fym
Kagna river without relerring

Witer Resorces Authoeity in
violntion of  the  existing nome

Refering to Seetlon 1L

Section 218 of the Bhartiya
Vagnik Sunksha Sunlita

ka and Justioe Aunatine
inea

Irxl. They

can  toprosecuted wath  a provi

RSS Dinanath Batra, who pulped
Doniger's book on Hinduism, dies
A LANDOS

Hohtrva Swaamseval

bolar

Butra wos B4 and hed

ftunded by Bat

wuli
be He

the Ryaw fiar

ation Policy of  2020 is arul

ale goverinent

Upsholding the high emet's
onuc  the  to idethe
trial vourt's order taking

ge agint  the  t

the ED may prrcsred against

sanction foe  th

any peraun wi
jucha, mugistrute or a

tion of the

cting o

gts  A

SRK gets death

threat,  Raipur

lawyer  summoned

Khan revoivved  u cieatl threst.
Wh emanded
Rs 50 lakh, the Munmban

The police have registered

moned a lawyer from
Chhottisgarh in conncetion
with the thres!

The kwyer from Raipu
was summoned us the threat
call was made from a phone

n his

arh capl

किसान भाइयों के लिए महत्वपूर्ण

एक भिवानी मिरा

प्रदर्शन प्लांट,  बीज वित

Governance

HARYANA S

b.oro

aste@gmail.

male polce saticu

Blaharashtra. The MVA will
also keep the
essenhal com

Tallung ab

reelosvdopnent rolet the

forer CM said it wuald b

srapped as the project
nutlul have ramifkatns
umbai. "In view of  the ra

id urbanisstion. Mahara

have a houaine polley.
sable ugp

sous of the  soil" in

sadd if the MVA
s 1o power, in

strap thoster develnpment o

settienentsinel Uanthans

(villiges) and their devciop

ervside
(UBT

said hiu party wwild

n would be b

ould be

09

Six get life term

for trafficking
Bangladeshi girls
THIBUNE NEIWS SERVICE

A National Inves

Ageney (NIA sqerial enrt al
Hytetabed has corvicted al

forved into peustbution al

being emugyld into Indi

tenced to life  impeisonment

The accused, ideritified as

wiire Pithi Beaum. Sejits, Pahual

Aldul Salim taka KounkiAldul an tal

uli Khatuns woe fkunmd guilty
under varivus Sextions of the
IPC and Prosentios of
Iunvral "Thalfieking Aet. 190
Dhall was arnested ton est

natbed thom Plangss
Letween Bond

The count also unpase
uf Rs 34,00. In the cuse
default of puyment the

suert. NIA probe had reves
that the axsisest faul baned
tims with the pavnise of l
tive jte and tmatficked them

Boauglariesh inh

Top courtrefuses to transfer RG Kar
rape-murder trial out of Bengal
THIBUNG NI

NEW

Thursliy re
fer the trial relatir

lege and Hospital, Kollata,
oul nf  West Be

s we  have dune it (trons-
ferred the trial out of  a state

in cases like Maripur iethnic
violencet

hewyer who demnanded that

uf the state

lawyer said people

zum up fo

"Do ot

Whom  are

told th

The top cout satd the trial

tu onder anuther wwesto
tion if  mecessa

tion to the

bospitsl, hut tefrained

the po be wae unре
Kolkadacuurt  had ad

Sanjuy

Noventerd anula day--day

QATED 97.11.2024

ther a priknend
Funtr tl of SS

ebools  with 38 lakh
best

st Penguin
Irelia for  its 2010 pulation

oger  sbik The in

markets in 2014. Penguin

ing copie litenature. In 2014, oped in

PUBLIO NOTICE

or Revenue lands, Lend

Batoato

Andelan

seftlel the matter with him

schl

Pkvnaati
Scunr  Sehoo

thier  of the
Uthan

which ra

to contents of secondary

Implementation of OROP scheme reaffirmed

nation's gratitude to its heroes, says Modi
ment CROP by tssing an

aking

amed fro"t

the

perala

b+

संगीत Sangeet
Natak

अकादेमी Akademi

ademy of Music, Dance & Drama
(an nous body of Ministry of Oulture, Govt. of

Rabindra

Assistan! Edito

recog

years edilonal

ouse, newspaper or

from a recognize

experience in proofreading.
desigr

journais,

epplica er 2024. Further detals ar

October 202

8288



852

हरियाणा राज्य प्रदूषण नियंत्रण बोर्ड
सी-11, सेक्टर-6, पंचकूला

वेबसाइट-www.hspcb.org.in

ई-मेल-hspcbsolidwaste@gmail.com
टेली फैक्स सं. 0172-2577870-73

सार्वजनिक सूचना

विषय पूरे हरियाणा राज्य में अनधिकृत स्थानों, विशेष रूप से सड़क के किनारे, नदियों, जलमाग,
आर्द्र भूमि,  झीलों, नालों,  पंचायत या राजस्व भूमि, पीडब्ल्यूडी या अन्य विभिन्न प्राधिकरणों के
- स्वामित्व वाली भूमि पर ठोस अपशिष्ट को फेंकने डंप करने पर पूर्ण प्रतिबंध और उल्लंघनकर्ताओं

के खिलाफ पर्यावरण क्षतिपूर्ति की दंडात्मक कार्रवाई।
पर्यावरण, वन और जलवायु परिवर्तन मंत्रालय (एमओईएफ और सीसी), भारत सरकार ने

ठोस अपशिष्ट प्रबंधन नियम, 2016 को अधिसूचित किया है। इन नियमों के नियम 4 (2) में कहा
गया है कि कोई भी अपशिष्ट उत्पादक अपने द्वारा उत्पन्न ठोस अपशिष्ट को सड़कों, अपने परिसर
के बाहर खुले सार्वजनिक स्थानों या नाली या जल निकायों में नहीं फेंकेगा, जलाएगा या दबाएगा।
इसके अलावा, इन नियमों के नियम 4  (ए) के अनुसार, प्रत्येक अपशिष्ट उत्पादक को अपने द्वारा

उत्पन्न अपशिष्ट को तीन अलग-अलग धाराओं में अलग करना होगा, अर्थात् जैव-निम्नीकरणीय,
गैर-जैव-निम्नीकरणीय और घरेलू खतरनाक अपशिष्ट को उपयुक्त डिब्बों में संग्रहित करना होगा
और समय-समय पर स्थानीय अधिकारियों द्वारा दिए गए निर्देश या अधिसूचना के अनुसार अलग

= किए गए कचरे को अधिकृत कचरा बीनने वालों या कचरा संग्रहकर्ताओं को सौंपना होगा। माननीय

=7

- राष्ट्रीय हरित अधिकरण ने नगरपालिका ठोस अपशिष्ट नियम, 2016 के अनुपालन के संबंध
में श्री प्रकाश यादव बनाम हरियाणा राज्य एवं अन्य शीर्षक वाले 2023 के ओ.ए, संख्या 458

= के मामले में दिनांक 26.07.2024 के निर्णय के माध्यम से निर्देश जारी किए, जिसमें माननीय
अधिकरण ने निर्देश दिया है कि पूरे हरियाणा राज्य में इस आदेश की तिथि से अनाधिकृत स्थानों

विशेषकर सड़क के किनारे, नदियों, जलमाग, आर्द्रभूमि, झीलों, नालों, पंचायत या राजस्व भूमि,पीडब्ल्यूडी या अन्य विभिन्न प्राधिकरणों के स्वामित्व वाली भूमि पर ठोस अपशिष्ट फेंकने डंप करने
पर पूर्ण प्रतिबंध रहेगा और चूक की ऐसी प्रत्येक घटना के लिए, उल्लंघनकर्ता को पहली बार में
5,000/- रुपये का पर्यावरण मुआवजा और थोक अपशिष्ट की श्रेणी में न आने वाले ठोस अपशिष्टको फेंकने डंप करने की किसी भी अन्य घटना के मामले में 10,000/- रुपये और पहली बार में
25,000/- रुपये और दूसरी बार में 30,000/- रुपये का पर्यावरण मुआवजा देना होगा। किसी
भी थोक अपशिष्ट जनरेटर, रियायतकर्ता, यूएलबी या इसके लिए जिम्मेदार किसी अन्य व्यक्ति या= निकाय द्वारा थोक अपशिष्ट को फैलाने डंप करने के किसी भी अन्य मामले के मामले में 50,000/-

10 
11 

12
का जुर्माना लगाया जाएगा। संबंधित नगर निगम के आयुक्त या नगर समिति के संबंधित कार्यकारीअधिकारी उबंधनकर्ताओं से पर्यावरण मुआवजा लगाने के लिए अपने उचित संख्या में अधिकारियों- को नामित करेंगे। नगर निगम नगर समिति के ऐसे नामित अधिकारियों के अतिरिक्त, एचएसपीसीबीके संबंधित क्षेत्रीय अधिकारी भी उल्लंघनकर्ताओं पर पर्यावरण मुआवजा लगाने वसूली करने= के हकदार होंगे। इस प्रकार लगाया  वसूली गई पर्यावरण क्षतिपूर्ति संबंधित नगर निगम नगर- समिति एचएसपीसीबी के पास जमा की जाएगी। ऊपर उल्लिखित पर्यावरणीय मुआवजे का भुगतान= न करने की स्थिति में कानून के अनुसार सक्षम प्राधिकारी द्वारा भूमि राजस्व के बकाया के रूप मेंवसूल किया जाएगा। इस प्रकार प्राप्त पर्यावरणीय मुआवजे का उपयोग संबंधित नगर निगम नगर

13 
14

= समिति एचएसपीसीबी द्वारा अपने संबंधित अधिकार क्षेत्र में ठोस अपशिष्ट के उचित प्रबंधन और
प्रसंस्करण के लिए किया जाएगा। उपरोक्त के मद्देनजर, हरियाणा राज्य में ठोस अपशिष्ट उत्पादकोंसहित सभी संबंधित हितधारको  ंको इस सार्वजनिक नोटिस के माध्यम से सूचित किया जाता ह  ैकिचे अनधिकृत स्थानों पर ठोस अपशिष्टन डालें और उचित कूड़ेदानों में इसका उचित पृथक्करण और- भंडारण सुनिश्चित करें तथा स्थानीय अधिकारियों द्वारा समय-समय पर जारी निर्देशों या अधिसूचना

ת के अनुसार अपने ठोस अपशिष्ट को अधिकृत कचरा बीनने वालों या  कचरा संग्रहकर्ताओं को सौंपें।उपरोक्त के संबंध में कोई भी गैर-अनुपालन उल्लंघन नामित प्राधिकारियों द्वारा लागूअधिनियम नियम नीति के प्रावधानों के अनुसार दंडात्मक कार्रवाई सहित कार्रवाई को आकर्षितकरेगा।

दिनांक : 04-11-2024 अध्यक्ष, एचएसपीसीबी

PRDH- 1029/11/158/2025/30100/C/67/7

1234 6789 1234 6789
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च लाख की धोखाधड़ी करने वाला दिल्ली से धरा
संवाददाता, श्रीनगर पोडी

पाच लाख का धोखाधड़

चा लग का श्रनगर कालवाला

ने दिल्ली से गिरफ्तार किया
रोपित को कोर्ट में पेश करने

(गर आतवाल महण भूषण

तब ने या कि श्रीकोट
निवासी सुलोचना देवी
मर को को में

में बताया था  कि उ

दाम पर आइफोन, जेवर और बांड
कपड़े मंगाकर पाल से भेजने की

हो। इसके बदले

खाने में पैसे

काल आई। काल करने आनलाइन ट्रांसफर करने को कहा।
| लदन के से उन्हें सस्ते उसकी बातों में आकर सुलोचना में

मानतुल्लाह को जमानत
ली तो जांच होगी बाधित
।  सवाददाता, नई दिल्ली:  राऊज गवाहों को प्रभावित कर सकता

फ बोर्ड में जुड़े मनी
मामले में आप विधायक

ना खान की जमानत

है। सकती

धा
सुनने के या

के लिए 14 नवंबर तक के

मामाला स्थगित कर दिया। ई
ने दो सितंबर को आखला स्थि

नाग अमान खानक आवा

लाल दी कि अगर पर तलाशी लेने के बाद धनशोधन

* को जमानत दी गई,  तो निवारण अधिनियम के प्रविधान के

लागि मामले की जांच में तहत उसको गिरफ्तार किया था।
हाल सकते के खिलाफ मनी लागि

न्यायाधीश मितताओं

मन में जांच एक महत्वपूर्ण संबंध में केंद्रीय जांच

में है और इस बात की
ता है कि अमान रा

जमानत दी गई तो का

स्पताल को बम से उड़ाने की
एकी देने वाला पकड़ा गया

संवाददाता, बल्लभगढ़:

आठ स्थित सर्वोदय
लि को बम से उड़ाने की

देने वाले आरोपित को

राम
कर लिया है। पूछता के

लिस ने कोर्ट में देश करके

से के रिमांड पर लिया है।

नुसार 22 चाय राति

है, जो चोरी गांव जिला
चुआ बिहार का रहने वाला
पटना में रह कर नौकरी

हा के लिए का

रोपिन ने पूछताछ के दौरान

कि उसकी मंगेतर की मां

वोदय अस्पताल और एक
अस्पताल में इलाज चल रहा

बनाया कि अस्पताल

उपचार हा आ इसलि

मा  की मृत्यु हुई है। इसके
उसने अपना प्रेमिका को

मंगेतर की मां का अस्पताल में

ठीक से नहीं हुआ था इलाज
आरोपित चार दिन के रिमांड प

तीन नवंबर को दी थी ध

अपने आप की लारेंस विश्नोई

धमका  दा।
एसपी अमन

कि आरोपित का लास बिश्नोई

ल

गिरफ्तार करने के लिए क्राइम बा

कर लिया। आरोपित को अदालत
में पेश किया

अदालत ने उसे पूछता
र के दिन के पलिस रिमांड पर

सौंप दिया है। उससे कई बिंदुओं
ना त होगी।

स्थानों पर हुई मुठभेड़
बाद दो लुटेरे गिरफ्तार

। सवाददाता, साहियाबाद: ट्रांग

थाना क्षेत्र
रस और बदमाश

मध्यरात्रि मुठभेड़ हो गई

के  बार घायल टाक

पा  के पास में पुलिस ने द
कारतूस, स्कूटी बाहक
परी चरामद किए

करोड थाना पलिस

तभी स्कूटी पर
युवक क

लेकिन वह स्कूट

देख पाल टा
कर  दी। पुलिस की जवाबी
में एक गोली बदमाश के

जा लगी। इसके बाद पलिस
नवीन  लिया। आरोपित संदर

का जान चाहान उ
महान है। पहला में पुलिस

नाया कि वह चौधरी चरण
विद्यालय से एलएल

गा था। उस

दिल्ली से आकर स्नेविग

रोड शालीम

पुलिस

है। ये सामान किसे बेचते थे,
गिरोह में कौन कौन है, पूछताछ
कर जानकारी जुटाई जा रहीं  है।

मध्यरात्रि ये
रना नंब

लगा। दिल्ली

फिसल कर गिर गया।

आरोपित सुंदर नगरी

納4

अधिक मुकदमे दर्ज हैं

दक्षिण प

• सस्ते दाम पर आइफोन, ज्वेलरी,
• सस्त दाम पर इकान,  ज्वल,
कपडे दिलाने का दिया था झांसा

पुलिस ने दिल्ली के सागरपुर इंस्ट
स्थित घर से  किया गिरफ्तार

उसे गुगल से लगभग पांच लाख

रुपये ट्रांसफर कर दिए। कुछ दिनों
नक पार्सल नहीं आने पर उन्हें
जाने का पता चला। इस पर उन्होंने

जाच में सामने आया कि साइबर

ठगी करने वाला यह गिरोह दिल्ली

और बिहार से संचालित हो रहा है
पुलिस ने छह नवंबर का दिल्ली
के सागरपुर ईस्ट की गली नंबर
दो निवासी आरोपित गौरव मोत्रा

की उसके आवास से गिरफ्तार कर

काल

माध्यम से लोगों को विदेश से सस्ते
दामों पर सामान भेजने का झांसा देते
थे। जो लोग उनका जाते

खाता में पेस ट्रांसफर करवान

फिर खाता बंद कर देते थे।

खुली निविदा सूचना

169/2024

PSPCL पंजाब स्टेट पावर कारपोरेशन लिमिटेड

जीनियर

पर  दूसरे सर्किट के निर्माण के
ए डर साहि

रोट शोधन में धित
देखा न सकता है।
R.No. 76155/12/3007/2023/38833

कृषि तथा किसान कल्याण विभाग, हरियाणा

किसान भाईयों के लिए महत्वपूर्ण सूचना
खाए एवं पोषण मुरक्ष (मोटे अनाज) स्कीम की अन्तर्गत हरिया के पंचकूला

रोहतक भिवानी,  सिरसा, हिसार  झज्जर एवम्  ची दादरी ( कि में जी के प्रदर्शन
प्लांट,  बीज विवरण पर अनुदान किसानों को दिया जाता है। अनुदान
लेंगे के इसाक किसान भाई कषि नथा विभाग हरियाणा की बर

http: ora Agr

अनुसार एक का है। अधिक नकारी क

का का का
निर्देश के मार्क कर सकते हैं।

1146/2025/30099

लापता की तलाश

गुनगुन पत्नी

गीत शरीर महा

गुनगुन 04.11.2024,
बा

htp:cbi.nic.in

पर 11-2498862016884
DP14742  NE/20213 205832616, 8810595544

अभियुक्त व्यक्ति की हाजिरी की अपेक्षा
करने वाली उदघोषणा

(धारा 82 Cr. P.C. देखिए)
सन्नी

भाटी निवासी गांव न स्टेशन सिकंदराबाद, जिला

उत्तर रेलवे
निविदा आमंत्रण सुमना

(Court Matter)

www.ire

सरदा महाविद्याल

PSPCL पंजाब स्टेट पावर कारपोरेशन लिमिटेड

5/2023/388 C827/24

दिल्ली प्रौद्योगिकी विश्वविद्यालय
DELHI TECHNOLOGICAL UNIVERSITY

Formerty Deind College of  Engineering
Tal: +91-11-2729 4673, -m

NiT tor Hospilatity ang Gatering in  DTU 2

Golden Pride Diner ol the Unive

sutmristan of bts oponing nf thits etc

ssued Ihrough E

Dy. Regist

ale & lime

PSPCL पंजाब स्टेट पावर कारपोरेशन लिमि
कार्यालय पीया

Corporate Identilication Nunber. 040100P82010SGC03

जो टी

Construction of 14sy 2nd ekt for 6KY line dom

GHTP Lehra Mohobbat to tn KV SS Ihall ne
f

oc.pumab.gov

संशोधन ति वितरण https:

R.No,  76155/1213602/2023/38668

डाक कोटेशन सूचना

हरियाणा राज्य परिवहन, सिरसा को बसों में अगले एक वा

के रख रखाव के लिए पेट्टी हार्डवेयर और विविध प्रकार की त
क

आवश्यकता है। इच्छुक आपूर्तिकता अपनी कोटेशन डाक द्वारा स
लिफाफे में श्री भोर सिंह महाप्रबन्धक हरियाणा राज्य परिवहन, सिर
पक्ष में दिनांक 18.11.2024  मक भिजवाए। निफाफे पर ही ह
और विविध प्रकार की कोटेशन लिखा हो

इच्छुक आपूर्तिकर्ता वस्तुओं की डिटेल व डाक कोटेशन के

शर्ते किसी भी कार्य दिवस में महाप्रबन्धक हरियाणा राज्य पार
सिरसा के कार्यालय में 200 रु जमा करवाकर व विभाग की व

http://hartrans.gov in से प्राप्त कर सकते  हैं।

हरियाणा राज्य परिवहन ि

संचालनालय महिला एवं बाल विकास
विजयाराजे वात्सल्य भवन, 28 ए. अरेरा हिल,  भोपाल (मध्यप्रदेश

न 0755 0755 2550909 फैक्सर 0755 2550912

/2014/55

Tender Notice (Corrigendum)
bid No. GEM/2024/8/5533118, Date-22.10.20240

tender invited tor purchase of 11706 nos. Witer Pun
ane thrbugh the Govt e-market iGeM) portal

documen

G-18588/24

2911

अभियुक्त सन्नी सि

कि आईआर

1325 आईपीसी, थाना कोतवाली, दिल्ली के उक्त
यायालय के

Joint Director, Women &

Development Madhya Pra

हरियाणा राज्य प्रदूषण नियंत्रण बोर्ड
सी-11,  सेक्टर-6, पंचकूला

साएगा चट्टा

स हजारी कोर्ट दि

कार्यालय पुलिस उपायुक्त, मुख्यालय, सोनीपत
.न.  306 दिनांक 26.10.2024 धारा 140 (3) बी.एन.एस. थाना सिविल लाईन सोनीपत

गुमशुदा की पहचान

शेष  रूप  से सड़क के किनारे, नदियों, ज

स्वामि

ते पुलि

30087/97/7

कार्यालय पुलिस अधीक्षक,  कुरुक्षेत्र

मुकदमा न. 543 दिनांक 31,10.2024  धार 281,108 BNS थाना के पु.  के ।

अदमशिनाख्त नाश की तलाश

लगभ

माल व्यक्ति जिसका

कक्षेत्र नजदीक जाट  धर्मशाला हुआ

इसकी हो गई

है। जिसने आसमानी रंग  की कमज

व काले रंग की पिट पहनी हुई  है।

जिसकी अभी तक कोई पहचान नहीं हुई है। जिसकी नाश को पहचान

हाल  जिला कुरुक्षेत्र में रखवाया हुआ  है। जिस भी व्यक्ति को इस नाश

में कोई भी सूचना मिले तो नो लिखे नम्वरों पर सुचित करें।
प्रबन्धक थाना थाना के. यु.  के 70567001

रुम कुरुक्षेत्र  - 01744-222100, 233924

अपराध अभिलेख अधिकारी
पुलिस अधीक्षक,  कक्षेत्र

कार्यालय पुलिस उपायुक्त, मुख्यालय, सोनीपत
16 दिनांक 03.11.2024 धारा 127  (6) बी.  एन.  एस. थाना

गुमशुदा की पहचान

PRDH-1029/11/158/2025/30100/C/67/7

U.P. RAJYA VIDYUT UTPADAN NIGAM
PARICHHA  THERMAL POWER PROJECT

HHA JHAMS

E-TENDER NOTICE
E-Tende

nation

E-Tender ET 1-25

coaling tow

26.11 2024 up to 120
E-Tenier- N-PAR/CMD0/600

with wat

E-Tende

24

और चेन स्नैचिंग
उसने लिंकरोड माहि

for PIP
09.32.2024

04.00PM

NOTE:-To
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HSPCB-060001/38/2024-SOLID WASTE MANAGEMENT CELL-HSPCВ

To

Annexure-в

HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Website -www.hspcb.org.in
E-Mail :hspcbho@gmail.com

Ph:0172-2577870-873

06-11-2024

The All Regional Officers,
HSPCB.

Subject: Compliance on the direction of Hon'ble NGT issued vide orderdated 26.07.2024 in the matter of OA No. 458 of 2023 titled as Prakash YadayVs State of Haryana and others

in

In this connection, it is intimated that the above stated NGT order has been examine andit is submitted that the petitioner has filed the above said petition about setting up of MunicipalSolid Waste dumping yard by the Municipal Committee in front of the sports stadiumDharuhera. The grievances of petitioner are regarding illegal dumping of dry and wet household garbage lifted through door to door collection by MC Dharuhera at main gate of RajivGandi Sport stadium located in industrial area Dharuhera and also living of stray cattle caughtfrom other area there. Hon'ble NGT has passed the directions no. 67 & 68 of the orders dated26.07.2024 which are reproduced as under:

Direction no. 67:- That there shall be complete prohibition on littering/dumping ofsolid waste at unauthorized places particularly roadsides, rivers, waterways,wetlands, lakes, nalhas, panchayat or revenue lands, land owned by PWD or other
various authorities in the entire State of Haryana with effect from the date of this
order and for each such incident of default, violator shall be liable to payenvironmental compensation of Rs. 5,000/- in case of first instance and Rs. 10,000/-
in case of any further instance of littering/dumping of solid waste not falling in thecategory of bulk waste and Rs. 25,000/- in case of first instance and Rs. 50,000/- incase of any further instance of littering/dumping of bulk waste by any bulk wastegenerator, concessionaire, ULB or any other person or body responsible for thesame. The concerned Commissioner of Municipal Corporation or the concernedExecutive Officer of Municipal Committee shall designate appropriate number ofofficers thereof for imposing environmental compensation from the violators. Inadditional to such designated Officers of Municipal Corporation/MunicipalCommittee, the concerned Regional Officer of HSPCB shall also be entitled toimpose environmental compensation from violations. Environmental Compensation
so imposed/realized shall be deposited with the concerned MunicipalCorporation/Municipal Committee/HSPCB. In case of non-payment theenvironmental compensation as mentioned above shall be recovered as arrears ofland revenue by the Competent Authority in accordance with law. EnvironmentalCompensation so realized shall be utilized by the concerned MunicipalCorporation/Municipal Committee/HSPCB for proper management and processingof solid waste within its respective jurisdiction".
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HSPCB-060001/38/2024-SOLID WASTE MANAGEMENT CELL-HSPCВ

Direction no. 68 :- The Chief Secretary of Haryana and the Member

Secretary, HSPCB are directed to ensure adequate publicity of above direction

in the entire State through electronic and print media and also through
hoardings, banners etc for due compliance by all concerned. The concerned

Municipal Corporation/Municipal Committee shall also make due publicity
through hoardings, banners etc at appropriate places.

In view of above, I have been directed to forward you a copy of Hon'ble NGT

order dated 27.06.2024 for making compliance in letter and spirit. Further, you are

directed to ensure adequate publicity in your respective jurisdictions through

electronic media, hoardings, banners etc at appropriate places, and directions may

be issued at your own level to all concerned MCs falling under your respective

jurisdictions to designate appropriate number of officers for imposing

environmental compensation on the violators and to make adequate publicity

through hoardings, banners etc at appropriate places. Compliance in this regard

may be submitted to this office within one month.

DA/As above
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HSPCB-060001/38/2024-SOLID WASTE MANAGEMENT CELL-HSPCВ

To

HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

Website-www.hspcb.org.in
E-Mail- hspcbsolidwaste@gmail.com

Tele Fax No. - 0172-2577870-73

06-11-2024

The Director General,

Information, Public Relations & Cultural Affairs Department,
Haryana, Chandigarh.

Sub: Notice for publication regarding Complete prohibition on littering/dumping of solid
waste at unauthorized places particularly roadsides, rivers, waterways, wetlands, lakes,
nalas, panchayat or revenue lands, land owned by PWD or other various authorities in

the entire State of Haryana.

On the subject cited above and in this regard, I have been directed to enclose

herewith a copy of notice and to request you to publish aforesaid notice in one major
national daily newspaper and one Regional Vernacular daily newspaper in Hindi on
DAVP rates:

The advertisement should appear on or before 09.11.2024 in the leading
newspapers and bill on DAVP rates.

DA/ Public Notice for Advertisement
Signed by

CC:

Vikas Chand

1/260382/2024

Env ERgine24 09:56:43
For Chairman

1. All Branch Incahrges, Head Office

2. All Regional Officers, HSPCВ
3. Sr. Account Officer, HSPCВ

4. Sr. Environmental Engineer(IT), HSPCB. He is requested to uploaded the public
notice on the website of the Board.

5. P.A to Member Secretary, HSPCB
6. P.S to Chairman, HSPCB.
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HSPCB-060001/38/2024-SOLID WASTE MANAGEMENT CELL-HSPCB

To

HARYANA STATE POLLUTION CONTROL

C-11, SECTOR-6, PANCHKULA

Website - www.hspcb.org.in
E-Mail :hspcbho@gmail.com

Ph:0172-2577870-873

BOARD

Annexure-c

Date07-11-2024

The Director,
Urban Local Bodies Department, Haryana.

Subject: Compliance on the directions issued by Hon'ble NGT vide order dated
26.07.2024 in the matter of OA No. 458 of 2023 titled as Prakash Yadav Vs State of
Haryana and others.

kindly refer to subject noted above.

Please find enclosed herewith a copy of Hon'ble NGT order dated

27.06.2024 passed in the matter of OA No. 458 of 2023 titled as Prakash Yadav Vs

State of Haryana and others for your information. You are requested to ensure

compliance on the directions issued by Hon'ble Tribunal vide orders dated 27.06.2024,

pertaining to ULBD, in letter and spirit, under intimation to this office.

DA/As above
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End engine 2010:05:38
For Chairman
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Annexure-D

The details of Environmental Compensation imposed by Haryana State Pollution Control
Board (HSPCB) on the violators of the MSW Rules, 2016.

Sr.
No

Name & address

of violators

Details of E.C imposed
Type of violation observed Date of E.C

imposed

Amount of E.C

imposed (only

figure in lakhs)
Municipal

Council,

Bhiwani

1. Non applicant under MSW 06.03.2026 71
Rules2016.

2. Not obtained auth under

MSW Rules, 2016.
2 Sahil Agro Inds,

vpo Dhab Dhani,
villlalawas,

Violation of MSW Rules 2016

(illegal dumpling).

21.11.2025 0.5

Bhiwani

3 Municipal
Committee.

Dharuhera

26.11.2025 58.86931. Not obtained Consent to

Establish (CTE/) Consent to
operate (CTO) under Water
(Prevention and Control of

Pollution) Act, 1974/ Air

(Prevention and Control of

Pollution) Act, 1981 for

municipal solid waste

processing facility.
2. Not obtained authorization

under Municipal Solid Waste

Management Rules, 2016.

3. Not obtained environment

clearance under Environment

Impact assessment (EIA)

Notification, 2006 and

amended thereof.

4. Foul smell was observed in

and around the solid

waste processing facility
during inspection.

5. Municipal Solid Waste is

neither processed properly
nor disposed as per SWM
Rules, 2016.

6. Not installed ETP for

treatment of effluent

4 MC Fatehabad 1. Not complying w.r.t. Rule
No. 15 of Solid Waste

Management Rules, 2016.

23.10.2023, 65

30.11.2023,
12.02.2024.

26.06.2024.

03.01.2025.

and 31.10.2025

2. A lot of Bio soil and RDF

was found dumped at

site, which indicate that bio

soil and RDF has not been

proper disposed off.

3. Lot of mixed/ un-segregated
solid waste was found

dumped at dump site and

some solid waste was also

found at legacy waste site.

Moreover, no segregation of
mixed waste was found

being carried out.
4. Solid waste containing lot of

plastic waste was

found thrown in open area

within the dump site &

some plastic waste was also

found at legacy waste
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5 Municipal Council
Tohana, Fatehabad

6 Municipal
Corporation Hisar

7 Municipal Council

Hansi

site, which is also source of

nuisance in nearby area.

5. No plantation has been

developed around the solid

waste dumping site.

1. Not complying w.r.t. Rule
No. 15 of Solid Waste

Management Rules, 2016.
2. A lot of Bio soil and RDF

was found dumped at

site, which indicate that bio

soil and RDF has not been

proper disposed off.

3. Lot of mixed/ un-segregated

4.

solid waste was found

dumped at dump site and
some solid waste was also

found at legacy waste site.

Moreover, no segregation of
mixed waste was found

being carried out.

Solid waste containing lot of

plastic waste was

found thrown in open area

within the dump site &

some plastic waste was also

found at legacy waste

site, which is also source of

nuisance in nearby area.
5. No plantation has been

developed around the solid

waste dumping site.

1. Not complying w.r.t Rule

No. 15 of Solid Waste

Management Rules, 2016

2. Wet waste was found

dumped on ground, which is
a big source of

contamination of ground
water and foul smell in the

area.

3. Not provided proper Green

Belt along the boundary
wall.

4. Solid waste containing lot of

plastic waste is found thrown

in open area within the

legacy waste dump site,
which is also source of

nuisance in nearby area

1. During inspection it is found
that solid waste is illegally
dumped in Kayamsar Lake

Hansi.

2. During inspection it is found
that un segregated solid
waste is illegal and

unscientifically dumped at

Bid Farm dumping site
Hansi.

3. At the time of inspection, it

is found that the segregation

of wet (biodegradable), dry
waste (non-biodegradable),
and domestic hazardous

waste is not made properly

21.03.2025 and 65

31.10.2025.

16.02.2023,

28.06.2023 and

20.11.2023

43

31.01.2024,

04.09.2025.

03.11.2025,
19.01.2026 and

03.03.2026

71
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as per Solid Waste

Management Rules, 2016.
4. Municipal Council, Hansi

has not obtained

Environment Clearance

under EIA notification, 2006

amended till date.

8 Municipal
Corporation,

Yamunanagar

9 Municipal
Council, Palwal

5.

6.

7.

Municipal Council, Hansi
has not obtained CTЕ, СТО

as per consent procedure

policy dated 04.12.2020 &
authorization under SWM

Rules, 2016 as per Board

policy No. 137643 dated
14.10.2022.

At the time of inspection, it

is observed that Municipal
Council, Hansi is not

complying with the Rule No.

15 of Solid Waste

Management Rules, 2016 in
which duties and

responsibilities of local
authorities have been

mentioned.

Substantial quantity of

"Legacy solid waste" was
found dumped on the land

adjoining Kayamsar Lake.

The detail of quantity of

legacy waste is yet to be

provided by MC Hansi.

8. The fresh solid waste was

also observed to be dumped
adjacent to the Lake.

9. The untreated sewage was

found actively flowing into
Kayamsar Lake and also

stagnated around the lake.

The Committee identified

two main discharge points

from where this effluent is

entering the water body.
10. There are no measures taken

to prevent entry of wastes

including cow dung into the
lake.

Direction regarding compliance on
the landfill site at Village
Aurangabad under section 4 of the
Municipal Solid Waste

(Management & Handling Rules),
2016

Not obtaining authorization under

SWM rules, 2016 Illegal and

unscientific dumping of municipal
solid waste in District Palwal,

Haryana, in violation of the Solid

Waste Management Rules, 2016 and

non-removal of legacy waste as per

12.09.2023 714.06

29.11.2022 421.6

law.

10 Municipal

Corporation,

Panipat

The solid waste was found dumping
in violation of SWM Rules, 2016

12.01.2026 14.78

11 MC Panchkula Unscientific dumping of waste on Hon'ble NGT 900
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12 MC Kalka

land allotted for solid waste

management project at Village
Jhuriwala, Panchkula, Haryana

Unscientific dumping of waste on
land allotted for solid waste

management project at Village
Jhuriwala, Panchkula, Haryana

order dated

15.11.2022

Hon'ble NGT

order dated

15.11.2022

100

13 Municipal

Corporation,
Faridabad

Illegal &unscientific collection &

storage of garbage / Solid Waste in
violation of the provision of MSw
Rules.

01.07.2024 224.34

14 MC

Ambala

Barara. 27.06.2025 62

15 MC Patvi, Ambala

Non-compliance of solid waste

management Rule 2016 in the

processing of the solid waste on the

site village Moujgarh Barara.
Non-compliance of solid waste

management Rule 2016 in day-to-

day operation and maintenance of

Municipal Solid Waste processing

facility i.e. IMFMH facility for

Municipal Corporation Ambala

situated at village Patvi, Tehsil

Shahzadpur District Ambala.

27.06.2025 62

16 Village

Khurd,

Sonipat

Janti

Distt.
Bulk burning of Garbage/ scrap in
open land

29-09-25 0.25

17 M/s Anshu

Enterprises,
Rathdhana Road.

Village Rai,
District Sonipat

Bulk burning of Garbage/ scrap in
open land.

28.10.2025 0.25

18 M/s Shri Ram

Industries, Village
Nathupur, Sonipat

Bulk waste burning adjacent to the
unit boundary.

04-12-25 0.25

19 M/s Alpine
Polyrub Pvt. Ltd.,

Kila No. 23//6/2/1,
village Nathupur,
Sonipat

Bulk waste burning adjacent to the
unit boundary.

4.12.2025 0.25

20 M/s M.K. Cooling
& Appliances,

442, Baghru,

Bulk waste burning adjacent to the
unit boundary.

8.12.2025 0.05

Sonipat
21 MC Kundli,

Sonipat
Bulk MSW burning at Dumpyard of
MC Kundli.

23.10.2025 0.25

22 M/s Tara Fabrics
India Ltd.. 53-54

KM Stone, GT

Karnal Road, Near

Bhigan Toll,
Murthal, Sonipat

Bulk waste burning in front of

facility.

20-02-26 0.25

Bulk waste burning. 16.03.2026 0.25
23 M/s P.D. Metal

Craft Pvt. Ltd.,

Village Sanpera,
Opp. Manav Rice
Mill, Tehsil

Ganaur, Sonipat
24 M/s Malik

Generator,

Village- Jaat Joshi,

Sonipat

Bulk waste burning. 24-03-26 0.25

25 Municipal

Corporation,
Leachate mismanagement, non-

processing of legacy waste etc.
03.02.2026 700

Gurugram
26 Municipal For violation of MSW rules 2016 16.02.2023. 60
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Council, Sirsa

27 Municipal
Council, Mandi

Dabwali

and the directions of the Hon'ble
National Green Tribunal (NGT) as

per Order dated 16.04.2021 in OA

No. 612 of 2019 titled Vinod Kumar

Bansal vs. State of Haryana.

Non-compliance under the

provisions of Solid Waste

Management Rules, 2016 &

regarding non-compliance of NGT
directions in the matter of OA No.

612 of 2019 titled as Vinod Kumar

Bansal Vs State of Haryana

Total Environmental Compensation imposed

17.07.2023,

05.02.2024,
10.05.2024.

28.08.2024 &

04.04.2025

24.03.2022 1601.04

Rs. 5236.23

Lakhs

19299



CHAIRMAN

28/2/19
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22-2-19
Govt. of Haryana

Environment Department

Order

Annexure-E

Whereas, the Hon'ble Nationsi Green Tribunal issued order dated 16.1.2019 in thematter of OA No. 606 of 2018 titled Compliance of Municipal Solid Waste ManagementRules, 2016 and issued directions that

"Every State may constitute a Special Task Force (STF) in every District with fourMembers one each nominated by District Magistrate, Superintendent of PoliceRegional Officer of Haryana State Pollution Control Board and one perzon to benominated by Chairman of the District Legal Services Authority (DLSA) forawareness on Municipal Solld Waste Management Rules, 2016 by involvinБeducational, religious and social organizations including local Eco Clubs."

Therefore, in compliance of the order dated 20.09.2018, the Special Task Force(STF) is hereby constituted comprising of the following persons
Sr. No. Designation of Member

Member1 Nominee of Deputy Commissioner of concerned MemberDistrict

33(NK) 2 Nominee of Superintendent of Police of the concernedDistrict Member

3 Nominee of Chaiman of the District Legal Services MemberAuthority (DISA)
4

Nominee of Regiona Officer of HSPCВ having Memberjurisdiction over the Distnct

In pursuance of the same, the Doouty Commissioner of every district of Haryana hasbeen directed to constitute a Speciol Task Force (STF) at District level with specificnominations as indicated above within a period of 7 days from the date of issue of thisorder with specific terms and conditions as envisaged in the directions of Hon'ble NGT inits order dated 16.1.2019, as below:

The Special Task Force shall initiate steps to create awareness about the SWM
Rules, 2016 by involving eductional, religious and social organizations including ecoclubs.

The involvement of DLSA shail ve subject to NLSA which is the apex body under
the Legal Services Authority Act, 1987, by an appropriate administrative order
The STF shall involve the enecational insitution at every level in all the
activities.

EC

The STF shall identify an! recommend action/appropriate environmental
compensation against the pollulers to the State Level Committee, applying the'Polluter Pays' principle.
Further, the Deputy Commissioner of every district shall comply with the duties

mandated under Rule 12 of SWM Rures 2016 and shall meet monthly and forward the
report to State Urban Local Department, sending a copy to State Level Committee. The
State Level Committee shall get the repert from Deputy Commissicners once in  a month.

Dated, Chandigarh the
1 February, 2019

Endst. No. 16/4/19

Dheera Khandelwal

dditional Chief Secretary,
Environment & Climate Change

Department

Dated: 21-2-2019
A copy of the above is forwaid to the following for inforrmation and necessary

action please:-

1. Chief Secretary to Govt. of Haryana.
2. Director, Environment & Climate Change Department, Haryana.
3. All Deputy Commissioners in Haryana.
4. All Superintendent of Police / Head of the District Police Administration, Haryana.
5

Chairmen of all District Legal Services Authority, Haryana.
6. Registrar, Consultant of National Green Tribunal through E-mail
7. All Regional Officers of HSPCB having jurisdiction over the District.
8 PS to Chairman, HSPCB.
9. PA to Member Secretary. HSPCB.

Superintend10)
fo Additiansl hinfe
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